- \ K ' In the Central Administrative Triburel
\\‘f

Calcutta Bench

“CP(c) 115 of 2001 20-8-04

v K (0A 29 of 97)
ol ' Present : Hon'ble Mr. Justice B. Panigrahi, Vice-Chairman
Hon'ble Mr.N.D. Dayal, Member(A)
Divakar Singh
=Vs-
IIMS Rare (ER)

For the applicant : In person

For the respondents : Mr.P.K. Arora, Counsel

ORDER

‘J Per Mr.Justice B. Panigrahi, V.C. .

o Upon hearing the applicant/ who is prese"nt in pgfson}
and also Mr.Arora, the learned counsel for the allegeci contemrer} it
.is found that the -disciplimry proceedings havefbeen;;'c'i"i'spolséd of,
of course within the extended time. The appliénﬁ'g grievance 1in
this contempt petition is that.because Qf delay 1nd1sposal of the
disciplimry préceedings there was firanéial loss :d'f:; interest on
his gratuity amount. Since the order oé the Tribu@l has. been;
implemented, the application.for contempt ‘proceeding is closed. No'
costs. However, if the applicant is st'illi aggrieved he can fiie

o, serarate application for redressal of his grievance. af')
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